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CENTRAL 2DMINISTRAZIVE TRIBUNAL,
CUTTACK BENCH:CUTTACK.
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J.A.NoSs. 17 and 404 3f_;997

Cuttack, this the 28th day of September, 2001

CURAM:

HON*BLE SHRI SOMNATH S0OM, VICE-CHAIRMAN
A
HON'BLE SHRI G.NARASIMHAM, MEM3ER{JUDICIAL)

In oA 154/96

sri Manoj Kumar Sahoo,aged 18 years, son of Sri Babuﬁa
Sahoo of v1¢*aje/}u-ratla. Via=-3hubaneswar-751 0CS
P.S-Chandrasekharpur, Rist.Khurda.

)

In JA N0.155/96

Rapindra Kumar Nath, aged 20 years, son of Praghallad
Nath of village Mirzapur, P.u-iiadhudan Hat., P.S-Chanrasala,
iist.Jajpur.

in 0A 156/98

Subhaprakash Mishra;-g&d 20 years, son of Harihar Mishra
of At/PJ-¥alarahanga, P.S-Mancheswar, Dist.Khuida,

QA No,.157/96

Pranab Kumar Sahood, aged abaut 13 years,

son of Gouranga Sahoo 3f village Gadakana, P.Oo-Mancheswar,
®.S5., P.S=Mancheswar, Dist.¥Khurda.

in oA No.158/96

Sri Pr.mod Kumar Sahoo,aged 27 years, son of Jhari S ahoo
of vill-Jaisocla, P.0-Tarikunda, F.S-Jagatsinghpur,
District-Jagatsinghpur,

in OA No.153/96

gishnu Charan Bai, aged apout 28 years, son of Bauri-
vandhu 3ai of Vill/po-Paikarapur, P.S-Chandaka,
strict-¥hurda,

Di
in OA No.1580/%6
Sri Jitendra Kumar Bai,aged 13 years, son
8ai of Rangamatia, F.o-Mancheswal R.%5., P
Disti .zt-Khurda.




n JA N3.161/96

|

Gangadhar M. habhoi, aged 34 years, son Of Manu
Mohabhol of At/PO-Kalarahanga, P.S-Bhubaneswal-5,
P.S-Mancheswar, Dist.Xhurda,

In DA N2.162/96

Aohimanyu Beura, aged abaout 26 years, son of Alekh
Chandra Beura of village Jaripatna, ?.0-3arimund, pP.S-
Manchegwar, Dist.khurda,

in OA No.163{g§

Kanhu Charan MNayak, aged about 30 yesars,
son of 3araju Nayak of village/PU-Laxminarayanpur,
F.S=-pipli,ist,.Purj. :

In OANO.164/96

Niranjan Nath,aged about 22 years,
son of Alekha Nath of village Mirzapur, F.o-fadhudan
Hat,Via=-Kabirgur, P.S/Dist,Jajpur,

In J3A N0.165/96

Kanheilal Sharma. aged apout 30 years, son

of Ramachandra Sharma of village Rangamatia, P.O-Mancheswar

R.S., P.&-Mancheswar, Rist.Khurda.

In DA N5.166/96

Sri Basanta Kumar Sahoo,aged 23 years, son of
Nakula Sahou 9f Rangagnactia, P.s=ancheswar R.S.
P.S=-Mancheswar, Dist.Khurda.

In SA No,187/26

Chintanani Sahcc, aged about 26 years, son of
Bhimasen Sahoc of At/Po-3aramund, F.S-Manche
District=-Khurda,

In OA N0.168/36

Santosh Kumar Nath,aged about 20 years, son of Dibakar
Nath of At/PC-Kalarahanga, P.S-Mancheswar, Dist.¥hurda,
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in oA No,169/96

Chaitanya Nayak,aged about 28 years, son of Radhu
Fayak of Vill/pPUu~Kaitha, Via-Chatia, P.s-Mahanga,
District-Cuttack,

in OA No,173/96

Sudhakar sahos, aged about 27 years, son of
Krishna Chandra sahoo of village Jayapur, P.J-3elgachha
P .S-3arang, Dist.,Cuttack,

In 3ANo, 4832/95

1% Kumarl Ramamani Sahoo, aged 30 years, ©/5 Purna
Chandra Sahoo

2. Babuli Ku. Sahco,aged 22 years, son of
Purna Chandia sahoo »

3cth of village Gadakana, P.J-Mancheswar R.S.,
¥P.S-fancheswar, 3nubaneswar-17, Dist.¥hurda,

in JA No,4%3 3//96

i- Fabindranath Muduli,aged 22 years, son of Baja
MuGuli, of village Gadakana, I.J-Mancheswar RSBy
k .S-Mancheswar, Bhubaneswar-17,Dist,Khurda,

Nanda and smt.Kunti Devi Village Gadakara, P.0-
Mancheswar K.S., P,S-Mancheswar,Bhubaneswar=17,
Dist.¥hurda,

in JA No.17/97

Yadhistir 3hcl, aged abcut 32 years, son of Kshetrabasi
3hei, Vil l-gadakana, p.J-Mancheswar R.S5.,ist . Khurda,

in JA No,773/96

Sri Patitapaban Pal,aged about 32 years, son of
dsaribandhu ral, Vill-Kazipatna, p,J=Ustampur,
P.5-2racap Nagari, Dist.Cuttack

In JA Nc.404/97

1 25 Sibendra sahoc,aged abcut 50 years, son of late
Bhimasen 5ahoo

. 3 smt.Budhi Bewa alias Sahco,aged about 50 years,
D/5 late Hari Sahco

Beth of village Gadakana, Samil Rangamatia, P.O-
Mancheswal R,S., P.S-¥ancheswar, List . Fhurda,
orissa

€3 aw g .%’PIJICN]TS

2 Upendra Kumar Nanda, aged 22 years, son of Mahendrg
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in 211 the Case€s

i Union of India, represented thicugh its Secretary
Ministry ©of Railways, Rail Bhawan, New Lelhi.

Ze south Esstern Railway, represented thrcugh
its cencral Manager, Garden Reach, caloutta-700 C43

3. ~hief workshop Managelr, coach Repalring workshop,
Mancheswar, P.o=flancheswar R.S., Dist.Khurda.

4. Deputy Commissioner, Rail Co-srdinaticn & Exofficio
Deputy Secretarly to Government, Transport Department,

Drissa, Bhuabaneswal

cesses RESPONDENTE

advooates for applicents - 1/s Dhaneswar Mohanty,
srikanta Dash
B.Mohapatra
P.K.Mighra

advocates for respondents - Mr.P.¥.Mishra,
Railway Advccate for
Respondents 1 tD 3 in
OA Nos.154 to 165 and 773/9
and

Ms.S.L.Pattnaik, Rallwayadvocate

f£5r Respondents 1 to 3 in
3A Nos.166 ta 170/96 and

e

6

OA Nos.482 & 483 of 1996, and

J& Nos.17 anéd 404 of 1997,
and
Mr.XK.Z . Mohanty, Covornmment

£51r Respondent No.4 in
all the J.As.

2 R D & R

S MNATH SoM, VICE-CHAIRMAN

These twentytwo cases have been hecard
separately, but the applicants are eimilarly situated

and have made similar averments with identical prayesr.

The respondents have £;led identical counters. Irn View

>f this, one oréer will cover all these cases, For

advoc ate




S
consjdering the issues raised, facts of JA No.154 of 1995
are being set out in detail, Facts of other cases will
be referred to briefly in respect cf distinguishing features
in those cgases,

2. In DA No,154 of 1996 the petiticner is a
permanent resident of village Gadakana, Samil Ranganatia
in the district of Khurda. He has stated that hie langd
of A2.0.01% dec. was ascquired by the resgondents for
establishment of C.rriasge Repair Workshcp, Mancheswar,
in L.A.Case No.41 of 1387 and compensaticn was paid to
him on 29.3.1988. Ihe applicant has stated that as he
is a displaced person, ‘he is entitled to employment
assistcance. e has referred to differert circulars of
the Railway Boaré which envisage providingof such employment
assistance to displaced perscns. It is further stated
that Land Acquisition Collector, Puri, in his letter
dated 14.7.13338 {(Annexure-R/1 to the ccunter) has forwarded
the names of 22 displaced perscone and the name of the
1 applicant's father appears against serial no.4 of this

list, It is further stated that in 2.A.No.257 of 1994

?

cr

[ che Tribunal in their order dated 7.12.199% had directed
o

B

-+

the respondents to consider providing employment assistance
tc the applicant in that C.A., and in the context of th
above he has prayed £or a2 directivn to r=2syondent Railway

-

authorities to provide employment assistance to the agpplicant,




(NN
S

P

\'%)

Al

3. The applicants in the octher J.As, have

alsoc made similar averments. From the pleadings it appears

that aspart from the list sent Dy thc Land Acguisition

~
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sllector on 14.7.1288, Deput

ales mept a list of 15 persons in his letter dated 17.95.1993

which is also a part 2f the pléadings.Fram these reccrds
it seems that lands were acquired from Khata Nos.1027/26
and 1527/36 from twe plots, Plot Nos,4685 ané 3810

4nd the lands to the extent of 0.00% t> C.CO05 decimals
ercept in respe~t of DA Nos,17 and 404 of 1997, were
acquired from these tws plots. There is some discrepancy
with regard to the namec of soume of the applicants as
mentioned in the two lists and these will be referred to
later. In the oontext of the acove, the applicante

have ~ome uUp with the prayer similar to the prayer of

-

the applicant in DA No,1854 of 1996.

4. Respondent-gailways have filed identical

-

countere in all these cases., They have taken the sianc
that lands were acguired £or estaplicshing the Carriage
Repalr workshop at Mancheswar. At that time. for
smooth co-ordination between ihe Railways and the

State Goverpment, the State Government had appointed an
officer desiqnated as Deputy Commissioner, Rall Co-
ordination and ex officio Deputy Secretary to Covernment
of Orissa in the Commerce « Transport Depariment.

The Deputy Commigsioner, Rail Co=-ordinaticn in his

letter dated 11.5.1982, which is alsoc there in the pleadings,

furnished a list of persons whose lands have been

h—‘

acquired for establishment of Carriage Pepair workshop

.y Commissioner, Rail Co-ordin
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at Manchegwar. For the purpose of providing employment

assistance to them, a3 Selection Committee was Constituted

Dy the Railways in which apart from Railway officials,

Sub-Civisional Dfficer, 3hubaneswar, was a member.

Selection tcok place on four dccasicns on 29,11.1982,

16.10.1984, 17.10.19834 and 16.1C.1985, Altogether 17

candidates appcared at the interview »ut of which §7
offered

selccted and were/employment assistance and after the

fourth selestion the fils was closed 3 £3r as ame

assistance tc disglaced persons ic concerned.Thereaf

ter

the Land Acquisition vfficer, Puri, in his letter dated.

14.7.1288 sent a list of 22 persons, Deputy Commiesi

Rail Co=srdinatizn also sent a list of 1T persons in

aner,

nis letter dated 17.9.1993. The respondents have stated

that after appointment of 27 persone and closure of
file, the state Government had written letter dated

6.,1.198% stating that the Rallways have taken all th

(o]

eligible displaced persons, In this letter it was fu

stated that July 1988 General Manager had assured

rn

Chief Minister to make proposal for abscrption of 20
people out of the pending 4000 applications. The
State Government in thie lettcr wanted the Railways
take urcent action with regard tc these 200 people.
The Reiluay-respondents have further stated that as
all the eligiole perscns have beéep given appointrent

3

the Sitate Sovernment have alsd sa2id so, the guestion

Lhe

e

the

0

and
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of giving further employment assistance G0€s NOL
arise. They have stated that Land acquisition Officer
{s not authorised to syonsor 22 persons directly o the
Chief wWorkshop Managel. It is furtner stated that

the scheme of the Railways is in the nature °f giving
erployment assistance tO displacéd persons and this
dces not confer a permanent right on the persons to
get absorbed Ln the Railways. On the above grzunds,
the respondent-Rrailways have opposed the prayer of the

applicants ip these J.As.

5. We have heard Shri Dhancswar Moheanty,
the learned counsel for the petiticners, shri F.K.
Mishra appearing for respondent-RailwAays in 0.A.Nos.154

t5 155 and 773 of 1996 and Madam s.L.Fathaik appearing

for respondent-railways in J.A.Nos,.156 to 170,482 and 483

5f 1996 and OA Nos.17 end 404 of 1997, and shri ¥X.C.
Mohanty, the learned Government Advocate sppearing

£5r the State Government in all the J.as. and have 3180
perused the recprds. The learned counsel fcr the
petitioners has relied on WWo decisions 2f this 3ench

5 the Tribunal in the case of Debendra Sahod V. south

Eastern Railway and others, OA No.98 of 1994 - decided

sn 10.5.1995, and the case Of Babajl gahoo v. South

pastern Railway and sthers, JAN0,257 of 1994 - decided

on 7.12.1995. He has also reliedé on the £zllowling

derisionss

(i) state of Funjab and others v. Surinder Kumar

anéd others, AIR 1952 SC 1%

0

3z
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{(ii) shreecharan Kallat v. Unicn ¢f India angé
R S

others, AIR 1996 SC 640;

(ii) K.Ajit Babu and others v. Unicon cf India and

others, AIR 1997 sC 3277;

(iv) Stgte of Urissa v, Hari Behera and ansther,
1995 (II) 2LR 23a;
(v) S.I.Rooplal ané agnother v. Governsr through

Chief Secretary, Delhi apd othersg,

AIR 1999 SC 554; andé

{vi) Maharashtra Vikriksr Karmachari sangathsn

v. State cf Maharashtras and another,

AaIR 2000 sC 622.

we have perused these decisjons. The learned counsel for
the petitioners has filed with a memc the relevant

circulars 9f the Kailway Bocard providing £or employment
assistence and we& have gone through the same, Before

~onsidering the submissions made by the learned

0

cunsel

for both sides, the provisions Cf the Scheme of the Railways
for providing employment assistance in connection

with acguisition o0f lané@ will have to be noted. Sefare
doing that it is necessary to note that we have in our

order dated@ 20.2.2001 disposed of anustherem batch of

seventeen <aces hearing J3.A.N3s,137 to 1S3 of 19%6 anéd

()

in paragraph 8 of thai crder we have noted in detail
the provieions £ the Scheme as is envisaged by the
Railways ir their different circulars., In view cf this,
it is not necessary once aga’n to refer to all the

elements ©f the scheme, Only the important points can be noted
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Firstly, employment assistance is ts be Considered
in case of larqge e-axle acguisition of land for projerts,
From this it is 2laar that €or acguisition of small

~ 1 of 3 ¢ el >
parcel cf lané in aftlcular area, employment assietance
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+8 NOL envicazed, Secondly, it is mentioned that
Lanc Acqyuisition Review Committee ha@ ccnsidered the

question of Gove
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of evicted families as a result of acquisition o2f lands

£ - - 1o - - ¥ e fa ey o~ S e 3

Zor projecte. In the scheme it is provided that the
individual -oncerned should have been displaced himself

>r he should be the son/daughter/ward/wife of

»
b
(4]
H
u
Q
>3

displaced from land on accsunt of acqguisition o>f the

Sle] b LIl
lan¢ by the Railways for the project. It is alss

provided that this disgensatisn should be limite@ to
recruitments made from cutside in dijermt recruitmanrt
categories and tco the first recryuitment s: within a

e YT e € ) v - dogn e e X 3 . -
€riod of two years after the acguisition of the lan@

whichever is lat o e S :
whionever 1= later., NDieplaced persone whohave derived
benefit through the State Gove rnment in the shape of

alternative ~ultivable 1and will not be entitled.The
concerned persons will have ts g2 throush normal
recruitment procedurc and have t> be found suitable

- T -

- A~ - N WY e e ™ P £ W S gy g i - - B . .
by the appropriate recruiting acency., In Establisihment

¢

Serial No. 325 of 1987 it has been menticned that e
a question has been raised whether persons who have
got cash compeénsation through the State Government should

pe considered for employment in the Railways. It
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has been ordered that the Zonal Railway should take a

decislid. Ou inuiviwual request taking intd account the

extent of lgnd acquired, amount of compensatiou paia,
size of the family to be supported, etc.(emphasis
supplied). 1In another letter dated 22.3.1985 which

was Circularised as Establishment gerial No.341 of 1987,
the guestion of providing employment assistance in case
of acquisition of property belonging to Hindu undivided
fanily has peen considered and it has been clarified
that only one member per family would be considered and
in case the land gets divided amongst the members of

the Hindu undivided family and such division had taken
place shortly before acquisition, only one member of‘the
undivided family should get employment assistance and

in case of persisting dispute amongst the divided family
members, no offer of employment assistance should be
made. In another circular dated 10,11.1989 filed

by the leained counsel for the petitioners it has been
laid down that in case of acquisition of land where empioyment
assistance is justified a motification should be issued
locally where the land is acquired calling for applic atiosns
from eligible persons. This notification should
clearly indicate the date by which such applications
should be submitted and a reasonadnle period of time
should be allowed and it should be made clear that mex
no application received afger the specified date will

be entertained.
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6. The purpose of mentioning the above salient
points of the scheme jis to underscore the point that the
Scheme does not confer a vested right on the evicted/displaced
families to get job in the Railways. Even in the Case
of compassionate appointment, the Hon'ble Supreme Court
have held that right to get employment in such a Case
is not a vested right., 1In Case. of estanlishment of major
Railway project in which large scale acquisition of
land is involved, displaced/evicted families are entitled
for consideration for Jobs in the Project, Obviously,
after the project has been established with full
complement of staff, the Railway authorities cannot be :
reasonably expected to create posts for giving employment
assistance to such persons.

7. The other aspect of the matter is that
the persons whose lands have been acquired must be thoge

who have been evidted and displaced from their lands.

In the instant cases, the lands of the applicants or

of those through whom the applicants claim for jobs,

in village Gadagkana, Samil Rangamatia have been acquireq,

but these applicants are still continuing in village

Gadakana. Therefore, it cannot be held that they have

been evicted/displaced. It is submitted by the learned

counsel for the petitioners that as the lands of the
e ham ¢ ““, s

appllcantsh\they must be taken to have been displaced
.

from that portion of the land which has been acquired

and which was in their possessgion earlier., In these
Cases generally one (1) to two (2) decimals of land

have been acquired., 1In one case,i.e., OANC.159 of 1996

only ) decimal of lapg has been acquired, There is nothing
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in the scheme that even when such minute porticn of
land is acquired, the person whose land is acquired
thereby gets a right to be considered for job im the
project which is set up by the Railways. In these

Cases, the Land Acquisition Collector, Puri, in his
letter dated 14.7.1988 had sponséred the nagmesg of 22

persons., Their lands have been acquired in 1987 and

there is nothing on record as to why these applicants

did not approach the Tribunal before 1996, In respect

of 15 names forwarded in the letter dated 17.9.1993 it

must be held that the Project having already been i
established and the first recruitment and the two years

period having been already over, the Railways were not

obliged to consider these cases for employment assistance.

8. In OA No0.158 of 1996 the applicant is one

Rabindra Kumar Nath, son of Prahallad Nath. The applicant

has stated that his name was forwarded by the Land

Acquisition Collector in his letter dated 14.7.1988.

From this we find that name of Brundaban Nath, son of

Prahallad Nath has been forwarded by the Land Acquisition

Collector, From this it is clear that the name of the

" applicant'’s brother has been forwarded and the applicant

is also claiming as the son of Prahallad Nath. In view

of this, the case of this applicant cannot be considered

in temms of the instructions of the Railway Board noted
applicants

by us earlier. 1In OA Nos. 159 and 160 of 1996/Bishnu

Charan Bai and Jitendra Kumar Bai are claiming employment

assistance on the ground that 0.,00% decimal of land

belonging to Bhramarbar Pal has been acquired. Applicant
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in O.A.N0.159 of 1996 has stated that Bhramarbar Pal
is his uncle and he is claiming through him. Applicant
in OA No0.160 of 1996 has claimed that Bhramarbar Pal

is his grandfather and through him he is claiming employment

assistance, 1In view of this, in tems of the Scheme no

employment assistance is to be provided in these two
cases at all, 1In OA No. 483 of 1996 there are two
applicants, Rabindranath Muduli, son of Baja Muduli,

and Upendra Kumar Nanda, son of Mahendra Nanda.From

the pleadings it appears that in the list of displaced
persons sent on 11.5.1982 against name of Baja Muduli,
father of applicant no.l1 was mentioned against serial
no.31 and the name of Mahendra Nanda, father of applicant‘
no.2 was mentioned against serial no.5 in the same list.
Against serial no.31 in which nane of father of applicant
no.l appears, there were five other names and all of

them appeared before the gelection Committee on 29,11.1982
and were found unsuitable. In the second selection held
on 17.10.1984 all the displaced persons against serial
no.,31 were called. Baja Muduli appeared along with

others and was declared unsuitable and one Janakar Sahu,
son of Dhadi Sahu, whOose name appears against serial no.31
and one Kunja Muduli, son of Sana Muduli were found
suitable, is employment assistance has been provided to
the persons found suitable against the names mentioned
against serial no.31 and Baja, father of applicant no.1l
was found unsuitable, the applicant no.l cannot claim

employment assistance as this is not a vested right,ﬁh7ix&)viA
™A
SIP

Applicant no.3 Mahendra Nanga, father of applicant no.2
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nominated one Sarat Kumar Sahu as his adopted son, but

he was again found unsuitable. In the selection held

in 1985 Akhaya Nanda, son of Bata Nanda, Krushna Nanda
and Krushna Chandra Parida, dependant of Kunti Devi

were found suitable and were given employment assistance,
As employment assistance has already been proviced against
serial no.5 and as Mahendra Nanda had earlier nominated
sarat Kunar Sahu as his adopted son, who was found
unsuitable, applicant no.2 cannozggizim employment

assistance. The prayer of these two applicants in Oa

No.483 of 1996 is rejected.
9, In OA No,17 of 1997 Yudhistir Bhoi,
son of Khetrabasi Bhoi had claimed employment assistance,
In tne liot woteoe 11.5.1982, which is not enclosed
by the respondents but which is available in the
pleadings of UaA No. 483 of 1996, the name of the applicant®s

father Khetrabasi Bhoi appears agaiust seriai no.24

along witn 4 others, all sons of Gati Bhoi. The

respondents have stated that in response to this, Khetrabasi
and Bansidhar 8hoi nominated tneir son Yuéhistir Bhoi,

the present applicant and Jagabandhu Bnoi. In the

selecticn Jagabancnu 3noi was found suitable ana

was given employment assistance and the applicant was

not found suitable, As one person from tne holding nas

peep pIroviceu employment assictwnce anu tue «pplilcent

hao once been found unsuitable, he cCannot once again

clain employment assistance. On this grouné also,

theprayer of the applicant in OA N0.17/97 is rejected.
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10. In OA No. 404 of 1997 Sibendra Sahoo, son
of BwxxikmmEhux Bhimasen Sahco and Smt.Budhi Bewa alias
Sahoo, daughter of late Hari Sahoo are the applicants,
Apparently, on payment of compensation to the agpplicants,
there were litigations before tﬁe learned Sub-Judge,

Bhub aneswar, who xe ordered payment of compengation to
the applicants., The Civil Revision carried to the Hon'bbe
High court was dismissed, In these Cases the applicants
have come up almost 20 years after their lands have been
acquired anéd in the meantime the first recruitment and
the period of two years are also over and this being

not a vested right, the applicants cannot be allowed to
agitate the matter after such long lapse of time,

11. The learned counsel for the petitioners has
relied on two decisions of this Bench in Debencdra Sahoo's
case (supra) anéd Babaji Sahcvo's case (sugra). In our
order dated 20.9.2001 in OA Nos.137 to 153 of 1996, we
have analysed these twd decisions zné have noted that
ih webendra sahoo's case (su,ra) che Jribunal heid
that strictly on facts there is no scoyge for giving
Lhe relief prayed for by the asplicant. Thig decision
therefore does not go to support the cases of the
gresent applicants. Babaji Sahoo's case (supra)
is clearly distinguishable because in that case the
land of the applicant was acguired in 1939 as noted by
the Tribunal and therefore, the Tribunal taking note of

the fact that m® no public notice, as envisaged under
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the 1989 Circular, has been issued, directed consideration
of the case of Babaji Sahoo. That decision is clegarly
distinguishable, ThéjggiiSl)ns cited by the legrned
counsel for the petitiggﬁlé have been discussed in our
order dated 20.9.2001 in 0aA Nos,.,137 to 153 of 1996. In
consideration of that and in the light of our discusgsions
above, we hold that the cases of the applicants before
us in these twentytwo O.As. are similar to the applicants
in OaA Nos. 138 to 153 of 1996 and therefore, our order
in the earlier batch of cases will also cover these
cases.

12. In the light of the above, we hold that

the Original Applications are without any merit and the

sane are rejected. No costs,

L2 — b ?{’v“" .
(G.NARASIMHAM) OMNATH somS "
MEMBER (JUDIC I AL) vx-{@é’um.&
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